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Date of Pronouncement : 29.08.2019
Appellant by : Sh. S. K. Tandon, CA

Respondent by : Sh. C. P. Singh, Sr. DR.

ORDER

PER N. K. BILLAIYA, AM:

This appeal by the assessee is preferred against the order dated

21.11.2016 framed u/s.263 of the Act for assessment year 2012-13.

2.  Vide application dated 28.08.2018 the authorised representative

of the assessee M/s. S. K. Tandon & Company Chartered Accountants



moved an application seeking permission to withdraw the appeal,
hence the appeal is dismissed as withdrawn.

The order is pronounced in the open court on 29.08.2019.

Sd/- Sd/-
[SUSHMA CHOWLA] [N.K. BILLAIYA]
JUDICIAL MEMBER ACCOUNTANT MEMBER

Dated: 29 August, 2019
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